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W~ LU ) - & I_'I{. singh _'.a m}
™is T,A,10,1273 of 1907 Ral:esh Kumar Vs,Unisn

of India & othurs, hes been tranefirrad by the Higq Ceurt

fllehabod unier the provieinn of the Adminlstrativo !

Tribunal Act XiI) of 1985 snd bas been regletessd in this
Tribungl as T,K,K2,1273 of 1937, It is an old case of
Civil Misc, drit petiticn Mo.6419 of 1983 which was filed

\-

in the High Court of Judiceture at *1lehabad, -
- 1 ¥
2= . The facts of the case in bric® are that Shri Rakesh

-t

Kumar's name wec sponsored by the Employment Exchange

]
w

b “Aligerh, for the Foct cf Labourer in the Month cf July, *
19802 for intervieu in thé Govt,of India Fress,Rligarh,
That-on 26-7-1582, shri Rakesh Kumar was interviewed for
the post of Labour in the Govt,cf India Prese,Aligarh

and wes declared sclected for the said post on 28-7-1982,

He wae infomcd by the Manager, &ligafh Fress that He had
dien selected for the post of Labourer and he wes aleo
Hireeted to gut hinswlf pedically examined from the

fedicel Cfficer of tne Press, His Serial Number was 15
amongst the 22 selected cendidates, D 2,.8,41922 Shri Rakesh
humar was medicelly exprined and declared fit for the

paoct of Lebourer in the Govt,of Indiaz Eress on 3-8-1982,
That on 33-8-1992 when Shrs Rakcsh Kumar went to report:
forduty aleng with his certificotes, hc was told that he

was not elig tle for appointment being under=age, His

datc ji/tirth was 1~2-~1565 and &s such he had not camploted
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17 years on thi dute af his solection, Tho plea of the -uﬂﬂ
. ':Iq
pet.tioncr is that thare were chployuce In whoso coses '
l|.
agc relaxation was grantsd and they were paid 1zas salary :
tZll they attained tie ag: of 17 years and full filled et
ullig. Lility critori o, e bt o o Llepe facby Sheld \‘\

e ol g P ileal Civel Miuc, o LiLion bhelope the

High Court, &llahabad and heo now came-up before this
Tribunal to decide the matter, The eontention of the
applicant I that since the agppoiniment fopnalities had

/

buLn completed and he came Prom e poor fomily end 4t

'
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least on hunanitarian grounds he zhould have been ,appointed
1

g

£
to the pﬂaf of labourer, Hec has also stated that hc comes i
from an extremely baeclkward closs i,e., Kahar and as such :;E
desurves sympathetic considefation, \ ;$ﬁ  ' {
3= We have heard the leamed counszl for the ;';? i E
resnondents, | _' (:;
4= The fact that the applicont was undnrﬂaée ls 40
not denied in thc application, It has also not been %
denied that he was undur age by five months., It would %
be scem from the varlous documents plh;cd on the récard i {

-

that the gpzlicent had only been declared selected and

T %
.declared medically fit, Part of the formalities no doubt ! 3

—

had bsen gone through but no appointment letter had been o \

R

igsued to hin after detecting that he was under ags,ﬁ;f@& ﬁ“,

g
. T

. offer of aprointment was, thereofors, withdrawn. ,No right
or claim can accrie to a post unless the cendidate is-

-t
selected and o”fered the l:tter of epnointment and in-

-
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pursuance thereof he joins, In this case neither the

appointment letter was offered to him nor he was allowed , | ‘

to join the post. Thes2-ar: admitled facts, This court

. s o
hes no jurisdiction tc intervenc abaut th eligibility : tori

-

criteria laid doun bty th. Govt, of Indiz, Ministry of

dorke and Housing regarding tles gpeointmont to various
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pnrta1in thi Printinn Prenn undep thiem,

Hon':le Judnen

NSTRTINE ooy Lokl Filod o aniid H.ldpununth~JJ have hoeld An

casc of J,Rangcswani~ Appcllant Vs, Govtsof andhra Pradesh

and cthcrs - Reaspondents 1990 AlR- 35, 1

S

t it is nons of

L

the busines: of the coupts tn examine the reclovency and

sultability of qualifications prescribed for various posts

by tho Govcrnment, 1In Case of any grievance in respect of

“» . Eligibility criterion, the Appropriste Authority may 'be movad
S |1

For rcvicu of the gualification, In this Judgment thb prin-

c;ples enunclated arc clear., The courts are not competent

» ko exanine the relevency and suitabllity of the prescribed

qualificationfor eligibility criterigy and accordingly
this T.R.Nc.1273/1987 iy devcid of zny merit or substance

LAy . and accordingly it is diemissed,

¥ g 5- A Thcru-ul}l pe no order as to the costs,
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